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Petition(s) for Special Leave to Appeal (C No(s) . 14690/ 2014

(Arising out of inmpugned final judgnment and order dated 20/01/2014
in WPC No. 3020/ 2014 passed by the Hi gh Court of Judicature at

Al | ahabad)

M S. PANTALOON RETAIL (1) LTD. Petitioner(s)
VERSUS

CH EF CONTROLL. REV. AUTH. & ORS. Respondent ( s)

(with appln. (s) for exenption fromfiling OT. and interimreli ef
and office report)

W TH

SLP(C) No. 36460/2012

(Wth appln.(s) for stay and permission to file additional
docunments and exenption fromfiling OT. and Interim Relief and
O fice Report)

Date : 15/12/2015 This petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE DI PAK M SRA

HON BLE MR JUSTI CE PRAFULLA C. PANT
For Petitioner(s) Smar har Si ngh, Adv.
Prerna Singh, Adv.
Shant anu Sagar, Adv.

Smar har Si ngh, Adv.
Prerna Singh, Adv.
Chandra Prakash, Adv.
For Respondent (s) Reena Si ngh, AAG

Abhi nav Mali k, Adv.

Sommya Malik, Adv.

Ravi Prakash Mehrotra, AOR

SFSF SFS SFS

UPON hearing the counsel the Court nmde the follow ng
ORDER

Signature Not Verified

Digitally signed by

Gul shan Kunmar Arora

Date: 2015.12.16

Let the matter be listed after eight weeks.
17:14:58 I ST
Reason:

(Gul shan Kumar Arora) (H- S. Parasher)
Court Master Court Master



